IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH

AT HYD ERABAD

- ——

0.,A. 1519/94. Dt. of Daecisjon : 16,.,12,.,1994,

S, Rudraiah .. Applicant.
Vs

1. The Sub-Divisional Officer,
Telecom, Tirupathi=-517 501,

2. The Tel scom Distt. Manager,
Tirupathi-517 502.

3. The Chairman, Telecom Commissicn,

few-uvernisT10%udTS - «s NBIPUNCENTS,

counsgl for the Applicant : Mr. €. Guryanarayanas

CORAM:

THE HON'BLE SHRI A.B. GORTHI : MEMBER (ADMN.)



v

D.A. 1519/84., Dt. of Decision :.16.12.1994.

ORDER

} Ags per Hon'ble Shri A.B. Gorthi, Member (Admn.) |

The applicant was initially engaged as a
Casual Mazdoor in the Telscom Department with effect
proﬁ 1.2.1984 and he continued to work as suéh. On
1.,10.1989 he was granted temporary status, Uhila»he
was thus working he was served with & order dt.24.4.92
stating that his services would be tarminéted after
30 days from the date of rsceipt of the said letter.

The reasong stated in the said letter was that the
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it was found to contain incorrect entries, Consequantly

after the issuance of the impugned memo dated 24.4.1992
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2. Heard lsarned counsel for both the parties.
Mr. T.Suryanarayana, learned counsel for the applicant

has stated. that the applicant having baen granted temporsry
status, the raspondents could ROT nave terminaveou rao -

services in the manner in which they did. In support of

his contention he has drawn our attesntion tolthe "Casual
Labourers (Grant of Temporary Status and Reguiarisacion; -

Scheme circulated vide DG Telecam, Nsuw Dslhi letter No.
269-10-89~-5TN, dated 7.11.89. Para 9 thersof is to the
effect that if a casual labourer with temporary status

commits g misconduct;his services can be dispensed with

only after an enquiry at which he would be given reasonable
opportunity.™ -
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Cnpy'toz
1. The 5Sub Divisional OPficer, Telscom, Tifupathi - 517 501.
2. The Telecom District Manmager, Tirupathi.- 517 502.

3., The Chairmzn, Telecom Commission, Union of India,
New Delhi - 113 001. '

4. One copy to Mr.C.Suryanarzyana,idvocdte,CAT,Hydesabad.
5. One copy to Mr.V.8himanna, Addl,CGSC,CAT,Hyderabad.
6. One copy to Library,CAT,Hyderabud,
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3. Shri V., Bhimanna, learnaed CDUHSEI‘FOf the

reSpondents statgs that as the days book furnisheq

. by the applicant was not found to be correct the

respondents disengaged the applicant after giving’
him due notice. Even in case the’applicantJhaé to
be reingtated, learned standing counsel for; ths

. E ‘ bl K
respondents plaads)that he should not be gggzénded

& back wages.

4, It is sattled law that a casual labour on
acquiring temporary status, acquires certain privileges
and one of them is that his services cannot be terminated

on the ground of misconduct without holding an enquiry
at which he-wewld be given a reasonable OPPOETUn1ly tu

1
defend himsel?f. vaiously)tha respondents Paikﬁ&n comply

11i th +hie eaalutbaru npnu1q1nn!_andAﬂjnnﬂgdﬁd,tQ_fatmlﬂﬂia
the service of the applicant by meraly glulng him a notice.

5 In view of what is stated above, we sethside
the impugned memo dated 24.4.1992. The applicant will bhe

taken back as & Casual Laoourer with immediate effect and,

in any case,hot later than first January 1995. While the

1

his reinstatemsnt shall count for his seniority as a Casual

Labourer the applicant will A®% be entitled to any wages
ror the %ald perioa. iIT tTne raspunﬂenbu oECLUE v pruucou

against the applicant for his alleged misconduct they are

at liberty to do so in accordance with laUJ

6. The 0A is ordersd accordingly., No order as to

costs,
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(A.V. HARIDASAN)
MEMBER({ ADMN., ) MEMSER ( JUDL. ) [
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i _ ' ' ORNER/JUDGMENT.

l _ : : M.AZR.S/C.2.No. '

1 o S ‘ 0.ALND. 15;757/%%% ,

TQ":'\ -NUo

Aémitted snd Int:rim Sirecti.ns
issued. ‘ :

Allowed.

Nicnoaed nf wikh Dircebian,

Dismisscd,.

Dismissaed ws witndrawn

) Dismissed PO} deFaul;
Rejectad/Ord.ared
{!n order as to costs.
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